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(b) and (c). The allocatlon of
funds, scheme-wise and Stateswise
hee ‘nét Leen finalised  as yet. '

Ammvuls for semazrun of lndustries
. m Y

3169. DR. A. U. AZAMI: Will the
Minister of INDUSTRY be pleased to
state; _

(a). whether not many industries
under Central Government are coming

up or settled for the Stdte of Uttar
Pradesh for one reason or the other;

(b) the total number of industrial
approvals given during the Jast three
months on various applications both
under private and State Sector in U.P,,
their location in each case, details
of promoters, produce to he made,
capital oullays envisaged etc.; and

(¢) what efforts are being made to
dispose of the industrial applications
80 far received by Government and its
total number along with other details?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) Under the provisions of the In-
dustries (Development and Regula-
tion) Act, 1951, 111 Letters of Intent
and 83 Industrial Licences were
granted by the Central Government
during the years 1978-1980 (upto
October 1930) for industrial units in
U.P. Since it generally takes 3 to 4
years for a project ty fructify, these
approvals would be at various stages
of implementation.

(b) During August-October, 1380,
19 Letters of Intent and 10 Industrial
Licences were issued for setting up of
units in U.P. Out of the 19 Letters of
Intent, 1 Letter of Intent was issued
far setting up of a unit in the Central
Sector and the rest in the private sec-
for. Out of 10 Industrial Licences
msued, 2 projects were to be taken
up in the State Sector and 1 in the
Central Sector and the rest were to

be taken up in the Prwate Sectar. The
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details ot all the Letteu of Intent_ ~
and Industrinl Licences incliding the
nafhé ‘of the unit, location, item e!
madufaciure, capacity etc, are pub-
dshed 1n the “Weekly ‘Bulletin ol
Import- Licences, Ekport Licences and‘
Industrial Lxcences” and’ Supplement
td the ‘Monthly News Leétter’ publish-
ed by the Indian Investment Centre.
Copies of these publications are
available in the Parliament Lihrary.

Information regarding investment
is not centrally maintained in the Sec-
retariat for Industrial Approvais of
the Department of Industrial Deve-
lopment.

(c) 125 Industrial Licence applica-
tions were received during January-
October, 1980 for setting up of units
in Uttar Pradesh. It is the endeavour
of the Government to dispose of all
applications within the specified time
limits. Details of applications, pend-
ing before Government for consider-
ation, are not published until after
Govemment has taken a view there-
on.
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